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» . 21.11.2001 Four weeks time allowed ~ to ‘the }
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O.A. 300 of 2001

Heard in part. Adjourned on the

prayer of Mr. B.Banerjee, learned
counsel for the Respondents.

List the matter on 28.2.2002 for
further hearing.

VC (L8 _ o
Member 7 Vice-Chairman

Heard learned counsel for the
parties. Hearing concluded. Judgement
delivered in the open court, kept in
separate sheets. The application is
allowed to the extent indicated in the
order. No order as to costs.

L CC A s L—V

Member s Vice-Chairman
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gurmit Singh APPLTCANT(3)

AW O A TR T L ARPLITCANT(])

Union of India & Ors.

M’l

I
e

lthe

RESPerHnNI (S)

«
B Banerjee. CADVOCATE rOk THE

T RESPONUENTDS .

U“ON'BLE  MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

|10V 'BLE  MR. K.K.SHARMA, MEMBER (A).

Mether Reporters of local papers may be allowed to see
judgment ? v
Ruporter or nct 7?

|
!‘o ke referred to the
ﬁ

their Lordships wish to se2 the falr ccpy of the

vinether the judament is to be circulated to the other
Benches ?

Vice—Chairman.




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

‘Original Application No. 300 of 2001.

Date of decision : This the 28th day of February,

Hon'ble Mr. K.K.Sharma, Member (A).

'Shri Gurmit Singh

- C/o Shri S.K.Pandey
-R-14, Sibsagar
_ONGC Colony

By Advocate Dr. (Mrs.) M. Pathak.

-versus-

Union of India

represented through the Secretary,
Ministry of Human Resource Development,
New Delhi.

Kedriya Vidyalaya Sangathan,
Represented through the Commissioner,
New Delhi.

Assistant Commissioner,
Kendriya Vidyalaya Sangathan,
Silchar Region, Silchar, Cachar.

Shri G.P.Chauhan,

Member Secretary,

Principal, Kendriya Vidyalaya,
Dinjan Army.

Lt. Col. Silvaraj

Chairman,

Selection Board of Kendriya Vidyalaya
Dinjan Army, 2nd Division Headquarters,
Dinjan Army.

Shri Rajendra,

Principal,

Kendriya Vidyalaya,

Tinsukia, Hijuguri Railway Colony.

Smti Nidhi Mehra,
Kendriya Vidyalaya,
Dinjan Army

Smti. Aneeta Chauhan,

Wife of G.P.Chauhan

Principal, Kendriya Vidyalaya Dinjan Army,
Dinjan Army

2002.

- Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

...Applicant

Contd...
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9, Smti Tanushree
Wife of Pradip Paul
(Art Teacher, Kendriya Vidyalaya,
Silchar) Kendriya Vidyalaya,
Dinjan Army. :

10. Smti Bineeta
Air Force Chabua
B.S. Butatia.

11. Chairman, Kendriya Vidyalavya,
2nd Division Headquarters,
Dinjan.

...Respondents’
By Advocate Mr. B.Banerjee.

ORDER (ORAL)

CHOWDHURY J.(V.C.).

In this application the applicant amongst others

sought for the following,reliefs':

"8.1 To direct the respondents to allow the
applicant to continue in service in terms of
appointment letter dated 5.8.2001 (Annexure-F)
as contractual teacher until the said post is

filled through the reqular process of
recruitment.

8.2 to set aside the verbal dis-engagement of the
applicant w.e.f. 5.5.2001 from the post of
contractual teacher. :

8.3 to set aside and quash the select list and the

appointment of Respondents 7,8,9 and 10 made

on the basis of interview/selection held on
22.6.2001."

The applicant'ﬁas engaged by thevrespondents as PRT
on contractual basis. He was not allowed to work and hié
service was terminated without any notice. The applicant
assailed the said order of termination ‘as arbitrary and
discriminatory. The applicant also assailed the process of
selection on the basis of advertisement published in "The
Assam Tribune" on 3.6.2001 for recruitment of teachers in

Kendriya Vidyala Dinjan'(Army) including the post of PRT.

Contd...
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The applicant épplied for the same. The respondent authority
called for twenty candidates including the candidate for
interview/written test on 22.6.2001. A selection committee
was constituted comprising respondent no.5 as Chairmén of
' the selection committee. The respondent no.4, Principal,
Kendriya Vidyalaya, Dinjan Army as Member Secretary and
respondent no.6, Principal K.N. Tinsukia, Hizriguri Railway
Colony as Member. The selection committee selected four
candidates whb are included as party respondent nos. 7 to
10. The applicant also assailed the said selection process
as arbitfary and diScriminaﬁorty.
2. The respondents contested the case and submitted its
writtén statement. In ;he application the applicant
.specifically alleged thét the Selection committee feil into
error in selecting the respbndent nos. 7,8,9 and 10 on the
ground of favouritism. According to ‘the épplicant‘ the
respondent no.7 - the wife bf the Captaiq working in Dinjan
Army, was related to teh Chairman of the Selection
Committee. it was also alleged that respondent no.8 Smti
Aneeta Chauhan- the wife of the Member Secretary of the
Selection Committee and the decision of the selection
i committee was vitiated by the present of the husband of
respondent no.7. It was further averred that the respondent
no.9 Smt. Tanusree was the wife of Art Teacher, Kendriya
Vidyalaya, Silchar. He also influenced the Selection
Committee inclﬁding the respondent no.3. The applicant
further alleged that respondent no.10 was the wife of an
officer of Air Force Station who had direct relationship

\v//~//ﬁv/with the Chairman. The respondents contested the claim of
' ' the:applicant denying and disputing the assertion made in

the application. In the written statement so far the

Contd..
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relation of the Chairman with the respondents the respondent
authority denied the charges of favouritism. In the written
statement the/respondent did not dispute that the respondent
no.8 Smti Aneeta Chauhan wss not the wife.of the respondent
no.4, Member Of; the Selection Committee. It was further
stated in the written statement that when the Interview
Board took wup the interview of 'respondent no.8, the
respondent no. 4 was not present.

3. We have heard Dr.(Mrs.) B.C.Pathak, learned counsel
appearing on behalf of the applicant and Mr. B.Banerjee,
learned counsel for the respondents.-

4, ' On consideration of the entire materials on record we
do not find any infirmity in the oraer of termination of the
applicant from service, 'so much so he was engaged on
contractual basis. The very term of appointment itself.

indicated that it was an contractual appointment and his:

i appointment was for a limited period. In the circumstances

we do not find any infirmity in the alleged order of -

@termination. We also not impressed with the submission of Dr.

(Mrs.) M. Pathak for regularisation of the service of the.
applicant‘ on the basis of his past service;Dr. (Mrs.)

Pathak, learned counsel for ‘the applicant also argued as to

the biasness in the selection of the respondent nos. 7,8,9
and 10. We are not impressed with: the other allegation of
biasness in the appointment of respondent nos. 7, 9, and 10.
ButAthe fact remains that the respondent no.8 is the close
relation of the respondent _no.4 being the wife and the
respondent no.4 was in the ~Selection committee as .Member
Secretary.\ Bias is a predisposition of mind and.its acts as

an operative prejudice. Absence of bias whether conscious or

- unconscious is one of the aspects of procedural fairness. It

Contd..
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‘m enshrines that the decision maker should
R | |

| l
|

|
‘”
‘1nterest with- the duty.

51;

not be biased or

i prejudlce le a way that should hinder or inhibit fair and

genuine consideration. The rule against bias is in the

interest of probility. It is required for upholding of

Hdecision making process by ensuring the disinterestness of
i :

qthe decision maker. In fact there should not be any
i

,ic1rcumstances to prov1de for appearance of any semblance of
I

b1as or ;xejudlce. An accurate dec151on is possible when

”such decision is free from any biasness. The close kinship
W '

‘is also likely to affect the process of decision. The

ﬂ
|
i

x‘respondent no.8 was the wife of respondent no.4 and an

glmportant member of the Selection Board. The respondent No.4

%%as entrusted with the duty to select the candidates from
|
1

the available candidates. There was a direct.conflict of his

In the circumstances his presence
1 ;

1tiated the process of selection where his wife was one of

]

he candidates. Mr. B. Banerjee, learned counsel for the

= ”‘:"f

espondents submitted that while the case of the respondent

0.8 was under consideration in that case the respondent

(@]
S

was not present. Bias or prejudice also operates

Pl o B

overtly not always overtly. This aspect of the matter came

| ] .
up for consideration before the Supreme Court in the case of

A K.Kraipak & Ors. vs. Union of India & Ors., AIR 1970 SC
1i50.

In that case one of the member of the committee of the

Selection committee was himself nominated for selection. The

ember concerned was absent when his case was considered by

1
ne
|

N -

Pe selection committe. The Supreme Court observed that

H
5 . .
a State was an appropriate person to be in the selection

o

i . .

?der ordinary circumstances Chief Conservator of Forests in
|

com

mmittee. He was expeeted to know’ his officers

!
i
horoughly their weaknesses as well as their strength but

]
‘!
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then it was imporper to have included him as member of the

.

selection board. The Supereme Court observed as follows

«e++.... He was one of the persons to be considered
for selection. It is against all cannorns of justice
to make a man judge in his own cause. It is true

: that he did participate in the deliberations of the

} committee when his name was considered. But then the

i very fact that he was a member of the selection
board must have had its own impact on the decision

! of the selection board. Further admittedly he

i participated in the deliberations of the selection

board when the claims of his rivals particularly

that of Basu was considered. He was also party to
the preparation of the list of selected candidates

; - in order of preference. At ‘every stage of  his

participation in the deliberations of the selection

. board there was a conflict between his interest and

duty. Under those circumstances it is difficult to
believe that he could have been impartial. The real
question 1is not whether he was biased. It is
difficult to prove the state of mind of a person.
Therefore what we have to see is whether there is

. reasonable ground for believing that he was likely

. to have been biased. We agree with the learned

' Attorney-General that a mere suspicion of bias is
not sufficient. There must be a reasonable
likelihood of bias. In deciding the question of bias
we have to take into consideration human
probabilities and ordinary course of human conduct.
It was in the interest of Nagishbund to keep out his

: rivals in order to secure his position from further

! challenge. Naturally he was also -interested in

’ safequarding his position while preparing the list
of selected candidates." i

j | 5. Mr. B. Banerjee, learned counsel appearing on behalf
of the respondents referred to a decision of Supreme Court

i ©'in the case of Javid Rasool Bhat and Others VS. State of
: Jammu & Kashmir and Others feported in 1984(2) scc ©631. The
. aforesaid case.Was the case on diffent facts. That was a
case for selec£ion for admissioh to 1Ist vyear M.B.B.S.

f - course. A written test of 85 marks was held and 15 marks for

iva voce. In that case it was alledged that the presence of

Principal of Medical College, Srinagar vitiated the
selection process. In that case written test was held and
the Principal did not present when the interview held of his

dauthter. The Supreme Court held that the selection of

Contd...
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candidates for admission to Ist Year M.B.B.S. was not
biased. That was a case on different footing. In the facts
and circumstances of the case selection of respondent no.8
cannot be upheld. We however do not find any illegality in
the selection of respondent nos. 7, 9 and 10. Accordingly

respondents are directed to hold a fresh interview of the

applicant and respondent no.8 along with other candidtes

those who applied pursuant to advertisement dated 3.6.2001
for filling up of the other posts. Till the completion of
selection the respondent no.8 may continue so that the
education of the students are not disturbed. It is made

clear that the respondents shall ensure that respondent no.4

X4

is not any way associated with the process of selection for -

the said post. The Respondents are ordered to complete the
exercise Within utmost expedition at any rate within two
months from the date of receipt of the order.

6. The application is allowed to the extent indicated

above. There shall, however be no order as to costs.

\ \LQ(MV%W L—v
(K.K.SHARMA)
Member(Aa) Vice-Chairman

(D.N.CHOWDHURY) -
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GUWAHATI BENCH s¢: GUWAHADI

( An Application under Section 19 of the Administrative
| Tribunals Act, 1985 )

0.4 NO. /2001
BETHEEN
Shri Gﬁrmit »Sin.gh
/0 Shri SeK. Pandey
R-14, Sibsagar _
ONGC Colony | eosvece Applicant .
sD |
Te Union of India,
| represented through the Secretary,
Ministry of Humen Resource Development,
New Delhi.
2e Kendriya Vidyaloya Sang thon,
| Represented through the Commissioner,
New I)élhi.
3o Assistant Commissioner,
I{endriya Vidyalaya Sangathan,
8ilchar, Region, Silchar, Cachar. /;;/,?
4. ©  Suri GoP. Chauhan, mumbin & M'g,’f |

- ’ Q/




& \
-

5. Lt. Col. Silvaraj,
Chairman,
Sele ction Board of Kendriya Vidyalaya,
Dinjen Army, 2nd mvision Headquarters,
Dinjan 'Army;

G Shri Rajendra ,
Principal,
Kendriya Vidyalaya,
Tinsukia , Hijiguri Railway colony.

Te Smtie Nidhi Mehra,

N %
Kendriya Vidyalaya) Dinjan Army” ,
| - + ry
8, Suti. Aneeta Chauhan /f; ‘ - ‘/
 Wife of GeP. Chauhan \ | o
A Ng Principal, '"77
‘ /)( / | Kendriya Vidyalaya Dinjen Army
\ | | Dinjan Army.
-

9. ' Smti. Tanushree . /

Wife of Pradip Paitl
( Art teacher, Kendriya Vidyalaya Silchar )

Kendriya Vidyalaya, Dinjan Army .

10, Suti. Bineeta
Alir Force, Chabua,
BeSe Butatia | |
i1, Chairﬁian, Kendriya Vidyalaya,
2nd Divigion Headgquarters, Dinjan.

| @wm%ﬁwﬂff

sseve ss Begpondentse
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DETAILS OF APPLICATION

PARTICULARS OF ORIERS AGAINST WHICH THIS APPLICATION IS MADE:

w——

1e This application is not directed agaix; st any
specific drder 7 but for non gelection of the applicanﬁ for
the post of PRT by an illegally constitﬁted Selection Committee
conprised of three members including thé principal , KeVe =

- Dinjan Arﬁy. The non selection is challenged soley on the
ground of malafide znd violation of principles of naturasl

juétice.

2. ~ JURISDICIION s

The applicant declsres thot the subject matter
of the application is within the jurisdiction of this Hon'ble .

Tribunal.

Do LIMITATION
The applicant further declares that the spplication
 is vithin the period of limitation prescribed under Section 21

of the Central Adminictrative Tribunals Act, 1985.

by FACT OF THE CASE 3 |
4¢1  That the applicant is a Citizen of India and

as guch he is entitled to all the rights, protections and

privileges and guaranteed under the Constitution.of India.

4.2 | That your applicant is a qualified person with
Boho and B. Bd. degree from s recognised University. Considering
his educstional qualification, the authorities of Kendriya -

Vidyalaya Sangathon appointed him as PRT on contractual basis
: ,w@/),\, 3 e
lamrorh &
|



/ Tre@ .5+ 10:8499 to 304;29_@ For the above se_lection the

» applicent was duly called for interview vide letter no.
K +VD/Cont/99~2000/295 dated 1446499, Being duly selected,
the apﬁlicant enter into an agree':ment on 10.8.99 with authority
of K.Ve Iekhapani, The applicant rendered his sincere and
successful services to the satisfaction of school authority
and as a result the ?rincipal, KeVe Lekhapani issued a certi-
ficate to that extent vide no. F=F~C13/KEVL/2000-01/ dated 30.4 +2(
Thereafter, the applicent was again selected for appointment
as PRT on contractual basis on a‘peculiar terms and conditions
unknown to the provisions of any rules or law of the Kendr iya
Vidyalaya Sangathan . | The Principal, Respondent No .4 vide his -
letter No. F.T2/KVD/2000-2001/567 dated 5.8 «2000 issued the
appointment letter stating therein the terms and conditions .
The conditions, interalia were that the applicant be paid
Rs. 50 per period from 7.8.2000 and was to teach from class
I 4o Vand his services shall antomatically come to an end
after the pq.fpose for which the present offer made is achieved.
But the oré.er ig silent about the purpose and how_ it will bve azhk:
achieved. But surpirisingly without any notice or whisper the

e services of the applicant was terminated on 5.5 -20’31 . However,

g e

the Principal, the respondent No. 4, issued a certificate in
favour of the applicant stating therein that the applicant
was found to be co-operstive and industrious to the éntire
satisfaction of his superiors. This was issued vide No. F.86/

KVI)/2001-2002 datec 55 2001 .

st
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The photo copy of the marksheet of BeAe and B.Ed,
interview call letter dated 14 +6.99, agreément dated
10.8.99, certificate dated 30.4.2000, appointment

kacktox lé‘l:ter dated 54842000 and certificate dated 5.5.2001
are annexed as Annexure - A, B, C, D, B, F and @

respectively .

4.3 That the respondent No« issued an advertisement
publishe@ in " The Assam Pribune® dated 3+.6.2001 for vecruit~-
ment of teacher on part time basise According to the said
advertisementthere were, inter alia as meny as four (4) PRT
vacant posts and these posts were sought to be filled dp on
part time basise For the purpose of selection the interview / |
written test was scheduled to be held on 22.6.2001. The
aﬁsplic&nﬁ applicd for the said post of PRT. There were as many
as twenty (20) candidates including the applicant and the
respondent Noe. 7, 8, 9 and 1O.I The interview was held on
22462001 by a selection Committec comprised of three (3)
members, namely 8Sri Lt. 001;1{-}3@};&3. ( Respondent No.5) ,

as Chairman of the Selection Committee, Shri G«Pe Chauhan

( re spondent NOa 4 Jy Principal, K.V. Dinjen Army as Meinber
Secretary and &ri Raaendren, ( Respondent ¥o0.+6 ), Principal

TR —

K&l s Tingukia, Hiziguri Rallway Colony as Mermber, educationist.

.l It

Out of the said twenty (20) candidetes, four (4 ) candidates

were selected, who are made private respondents at serial

Noe. 7 to lg. It is pertinent to mention here that the
Selection Comnittee is constituted persons belonging to either
Army or K‘VS of that locality and the candidates selected for

appointed are either near relatives of the members of the

Selection Committee of having direct personal interest and

e
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-
bxpix baismegs due to personal relatianship to0 be gpecific,
the respondent No.7, Smte Nidhi Mehra, who is the wife of a
-Ceptain, working in Dinjan Army has direct relationship with
the Chairman of the Selection Comm;tfee and the Member Secretary,
Selection Committee AmdxthexMamherxSerwrkaxy who is the principal
of the Dinjen, K.V. Respondeﬁt Noe 7 has no previous teaching
experience Thé Respondent No«.8 Smti. Aneeta Chauhan, who
does not have any teaching experience, is the wife 6f the
Member Secretary of the Selection Committee ( Principal,
K.Ve Dinjen J» And as sach the hmsband being the member of the
Selection Committee influenced thé othef member including
himself as hé is personally baise t0 his wife and got her éelected
for appointment as PRT. The respondent No. 9, Smti. Tenushree,
is the wif;%éradeep Paul, the Art teacher'of K.V; Silchar, who Jus

'“b'inclggi;zbiﬁéﬁ§é2§g;%e£%ﬁo.3, the Assistant CommiSSioner Silch;;

: Region, Silcher, Smtie. Bineeta, the respondent No.10 is also

the wife of en officer ser;zzgain Air Force Station, Chabtua ,
who has direct relationship with the Chairmen of the Selection

howh J\.A\m’?« M I'MM«;TJT
Oommlttee emd got herself selected illegallyand biased se lectmn

cvivase by FS Hlegod oA bimsed Seludio o

he regpondents have deprived the most needy and qualified
umemployed candidates having teaching exper ienced and dedication,
'who does not have an;y other alternat_ive gource of income to

earn livelihood for himself and to support his family members.
The applicent in this instant case is the sole and onlyp/\ugmlook
after his family. The applicant faired well in the interview
and could answer all the cuestion put %o hime. He submitted

‘oé fore the Selection Committee all the documents relating to

his qualification and teaching experience . But the Selection

Committee being havily boised, selected four (4) female candidates,

el
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not based on any merit, on personal interest. The :applicant

was in no way inferior fto the said selected candidates.

Photo copy of the Advertisement dated 346.2001

is annexed ss Annexure = He.

4o | et after the said selection and appointment
of aforesaid four (4) candidates, two (2 ) numbers of vacancies
arose again for PRT in the same school, i. .+ KeVe Dinjan, Armye.
The resgpondent No.3 isstzgd another advertisement published
in™he Assam Tribune™ on 19.7.2001. The inte:fviewnf the

said selection for appointment was fixed on 30.7.2001. By
the said advertisement the authority laid down a condition
that those candic‘iates who have already appliesd earlier nedd
not apply again. For the abéve clause, the applicant being
precluded from perticipating in the interview, could'not
apply for the soid post. On the other hand the applicant

had been prevented from performing his duties from 5542001
‘without assigning ahy reason whatso-ever and without any
notice. The applicant is deemed to be in service as the
vacancies all along being left unfilled uptillnnow- The
applicant on the day of interview held on 30.7.2001 went to
the sehooOl with a hope that he would be allowed to appear

in the interview as he was a working teacher of the school.
Bti'tv the Selection Committee did not allow him to sit for imtexwis
interview o Now the Selection Commitiece has selected some
candidate for appointment of two nos. of PRT and appointmenf
is going to be made very soone As the applicant has been

illegally deprived from selection and appointment both in

QMAvnﬁfigygdn (



- -
in the interview held on 20.6.2001 and 30-7-2001. atleast the
applicant should either be allowed to continue to0 work as
contractual teacher vide appointment letter datedl5.8.2000 or
atleast one post of PRT should be kept vacant till. ihis

instant application is finally dlsposed of by this Hon ‘ble

-

Tribunal .
Photo copy of the Advertisement of 19.7.2001
is amnexed as Annexurs - I.

4 o5 That the spplicant respectfully submits that

the respondent 59 Particulary the respondents No«3 to 6 and 11
acted malafide with the ulterior motive to deprive the applicant
and to.satisﬁy their personal interest and as such the action
l of the.respondents are illegalX bvais, malafide and arbitrary
for whlch this Hon'ble Tribunal shall be pleased to intarfare

with the” sald action of the respondentse

-

446 That the baised and the malafide action of
A//,///;;e respondents have deprived the applicant of his right to
//// livelihood &and also the equal treatment with the oiher similariy

situated personse. For thig, the action of the respondentis
comments to violation of Article 21, 14, 15 and 16 of the’

Constitution of Indiae

4.7 ‘ That the respondents in exercise of their
‘power whole terminated the service of the applicant from
5¢5.2001 yithout passing any written order or without any

reason or notice, and also in the subsequent process of ’(

selecction being hegvily personally baised acted malafide and

in violation of the established principles of the natural

4%Nwwjﬂ4¢%9%rsfiee.
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4.8 That the Education Code comprising the rule
of the recruitment the relevant powers and authorities or
under any provision of law of the KeVeS. there is no such
provisions under which the authority case g0 on recruitment
of the typical part time or contractual appointment in
succession of an peranisl basis thereby opening the door

of back daor entry and corruption, vhile the post are lying

vacant unfilled and as per lay.

449  That this application hes been made bonafide

and for the ends of justice.

5e GROUNDS FOR RELIEF(S) WITH LEGAL PROVISION(S) .
561 ' For that discontinue the applicant from discharging

his duties as contractual teacher from 5 «52001
in spite of existing six members of vacancieg in
the said school without assigning any reason or
any notice or any scope of hearing, is illegal
arbitrary and élear violation of principles of

natural justice.

5.2 Thact Far that this diecontinuence of the applicant

| frou the post of contractual teacher from
5.5.2001 is directly violaﬁive of the provisionsg
of Article 21 of the Constitution of India.

53 For that, the non selection of the applicant
| by the Selection Committee on the interview held

- on 224642001 and the Selection Committees itself

g@%%% '
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being cons;l;ituted illegally in view of the fact
_ that the Selecﬁion Coumittee comprised of the
Principal, respondent Noi4, Selected his wife, the
regpondent No.8, directly hit by the provisions of
natural justice as personally biasede. The seleoticii

of {the other private respondent are also baised.

5 o4 For that, the applicant was similarly situated with
the privat® respondents 7 to 10 and fared well in
the interview. But selection of the said private
respondents and no selection of the applicant 4
with reaching experience is directly violative of
provisgions of Article 14, 15, 16 and 21 of the {
Constitution of India.

5 e5 For that the advertisement published in "The
Assam Tribune ™ on 19.7.2001 ywith the probibitory
clause thereby preventing the applicant for Iapplying
for the post if illegal, malafide and also violative
of the provisions of Article 21 of the Constitution
of Indiae. This is also derrogatory td the Bducation

Code of the KeVeSe

6e DETAILS OF REMEDIES EXHAUSIED |
The applicant declare that he has no other altér-
native or efficacious remedy except by way of filing this

application before this Hon'ble Tribunal.

Te | MATTER S NO PREVIOUSLY FIis/ OR PENDING WITH

ANY OTHER COURT/TRIBUNAL.

% -+ %;4/),\ : The applicant further declares that he had not

previously filed any application, writ petition or suit
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T‘eéarding‘ the matter in respect of which this application
has been made -be fore any court or any other authority or any
other Bench of the Tribunal nor any mch applicat:.on. m‘rb

petition on suit is pending before any of theme.

8. *?LIEF‘(S ) SOUGHT FOR

In view of the facts and circumstances statad

above it is most respectﬂxlly prayed that Your Iordshlps nay be
pleaged to admit this mstant arlgi;nal application, call for the
records and after hearing the parties on the cause or causes

that may be shown and on perusal of records grant the following

reliefs to the applicant.
841 \,,« To direct the respondents to allow the applicant

to continue in service in terms of appointment

letter da*hed 5-8.2001/( Annexure=-F) as contractual
N ost ‘
| teacher until the said/ is filled through the

regular process of recruitment.

8.2 to set aside the verbal dis-engagement of the
- applicant we «fe 545.2001 from the post of

contractual teacher.

8.3 %o set aside and Quash the select list and the
| xppkivank appointment of Respondents 7, 8, 9 and

10 made on _tﬁe basis of interview/selection held

AOI] 22 46 02001 o‘aj

o %0 set aside and 4uash the advertisement dated
1947.2001 publéished in the Assam Tribune

f‘h””"’”j%% ’ (Arnexure =I) and interview and the select 1list
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held/made on 30.7.2001 as illegal.

€ost of the application , and |

Any other relief/reliefs to which the applicant
is entitled to under the faci;s and circumstances
of the case and the provisions of lay as Your

Lordships may deem fit and proper.

'INTER 1M _ORDER PRAYED FOR ¢

Pending disposal of the application the applicant

in view of the aforesaid facts and circumstances, pray for

an interim or from this Hon'ble Pridbunal as under

et

9.2

10,

1.

*

to direct the resgpondents not to f£ill up one out

of the two posts as per advertisemem dated 19.7.01
publsihed in "“The Assam Tribune " and Interview
held on 30.7.2001 4ill this application is finally
disposed of by this Hon'ble Pridvunal.

to direct the respdndents to allow the applicant to

- continue as contractual teacher in terms of the

appointment 1etterh dated 548.2000 ( Annexure- F)

$ill the disposal of this applicetion or regnlé:f

.éppoin‘cment is made with due process of law and/or

not to make any further appointment to the post of

PRT without the leave of this Hon'ble Tribunal.v

This applicatiqn has been filed through advocate.
Perticulars of the IPO

i. 1IPO No. 1 3 5G 423364
i RRSase  § 38:3%%. cuuenati.
ive [Payzble at ¢ Guwahati.

LIST OF ENCIOSOURES

As stated in thé Index.
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I, Gurmit 8ingh Son of late Mahendra Singh, .
aged about 34 years 3 months, 'G/C. Sri SeK. Pandey, R~14,
Sibsagar, ONGC Colony, do hereby verify that the statements
made in paragraephe smumfxkamg:ximawhxigx /1&5 3,408 %464 7246
are true to my knowledge, those made in Paragraphs 4./ 4.2 4.9
el ly- 4 being matter of records are true to my information
derived therefrom and legal advice and I have not suppressed

any material facte | ' i

And 1 sign this verification on this 6 th day of
August, 2001 at Guwehati. | o
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e h. Gharan Smgh University TNO 53
MEERUT ToUedRdR
4 ( Formerly Mccrut University )
e’ STAFEMENT OF MARKS OF B, A, PART )i (T.D.C.) EXAMINATION 199,

Enrolment No. M.S.¢..0.2.¢.70. ¢

Roll No. A..0,

Father's Initial.,,
College........

Name.....(n.u.7.23, .003@‘ ..S\"?“.’.?

Code Max. Max. Marks Obtained
Name of Subjects fﬂo. Thfa(t‘::)'(r; ngtrnﬁl 1};:0r)’| F],:)T Total Practical g;atgf Rl

_};c—f;npc—‘srn:(—lics B ;8; 70 ‘ 30 ' | l .

Drawing & Painting -_?383:— —li;—-lh(:(‘)* | - ———

b- ‘Economics o ——382 - u”l()().“-’.--_h-' i_“—_ I e
Education 38; ‘/’—;)—0— — Re ,-'1 5 - ) U5
English :?l()(? “—100 - ] | S
Geography “1/3:;/“3 B .7,0 ——3()-“- - l_““

Hindi m o | g EN S
Hlstory g;g T 100 N —-_ ";\T T[ | 3%
) Iome Scmncc a TZ—“ o 0 —“30-“—- T 1 ) | '
N - e e | T
'f\‘l'alvhemmics : | "S,Eggff - !(;0 - —‘.;“ ST -—H—l—-__l— ‘_ﬁ“—lm.— T /,D!V '
hilosophy - ,—gi*d 100 *-—‘* o “l ' h |—-—_,

_7‘_0;1‘1 l_crf .;:icncc— o ~~§333 —. ) ‘l ()0 o —-M _ T ’_-—‘ o o l_.-—.‘

. I’s-\:c‘h:)—l:)gﬁy o ng?—- —_—;;J 1 30 '- N T '“
Sanskrit 301 100 — - ) |

Sociology %;g_._ wo | — N T I
Statistics 321/.:32—273-25 ~_ﬁ’;O‘ __3-(;§ - | ,

Urdu 2ol oo | | T

Total Marks of Part 111 l 300 12}
Total Marks of Part 1 & Part 11 700 27 2
Total Marks of P’lrt 1, .\I & HIT , 10C0 7)5]-3

Signature of Writer:2 i ir e teeresreeterras

I)atcd........._‘].\1{.\(\.!@...
MEERUT (U, 1))

————

For Registrar
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Book Mo, ¢ ,',r

Charma._smgh

Umversuty

/c\uwmowt -R ‘

N© 001‘344‘;

bMWW“

1y MEERUT
P-Jips N A
‘ ( Formerly Meerut Unliversity ) N
STATEMENT OF MARKS OF B. Ed. EXAM!NATION 199, é
v/
Roll No. R....(..(.,Z( . L)..-_.m_.m,.. w"‘”m . Name ( VL) ’\.L(‘.( &/L’["/i
Enrolment No. M SISS2L ,_2 o «
\\” [ Father's. lmtlal.......L.L S........._..m...
College. /‘«JL,...“ LG - 3
‘ : Code  [Maximum Marks -
Name of the Courses Number Marks | Obtained ' Result
C-1 Phychological Foundation of 101 - TN |
Tcachmg, Learning & Development . ]_01 100 Z )__
C-IT Technology of Teaching 102 100 t{ 5/’7
C-1I1 Methods of Teaching . | | -/ |
(@) As L. ot oo 100 7
MHo.L.C. 1. L e BTy : ' o
________________ 2. HQ_% 30 '_Oi ) 9)
C-1v Thcory of Education | ‘2101: _‘ 100 376 |
C-V Modern Ind:an Educal:on 202 100 33 77% ) 7, / PD
~EV“I E!;j Mcasurcment& Bv'lluatnon 203 T — _) /— / ~ ‘
or . - . .
C-vi (b) (de'mcc and Counsclling 204 100 / //*/? - 5C:COA’D
C-VI (c) S¢hool Org'unsauon and 205. 100. ({'~ V B
Admnmstratron - - . /
. . , _
C-VI (d) Cumculum Designing 206 100 //
g - ‘ - v ¢ '—v (- .
Total Marks of, T heory Courses 6C0 2)\ ]
Total Marks of Practical Couusu ¢ (” / |
(Practice of Imchmg) . 200 3 (
Grand Total 800 Sz‘ﬁ
_ Signature of Writer.... *W%L\(i(/s...,_ U
: e \
Signature of Chockef-......l\..’::’.‘(l:(’z_-_ — A
Dated | Shs "::: JY" - o \\\Q o)
, 1‘\ \ \ ' . Ch. (Che-y . h (l}”,.\',.;,
MEERUT (U.P,) : 1 For Reglstrar !
\M N M V . ’/,?/L/
N



Yo

. RPN N

, | o V@uuewufo‘iCJ
¢ :KENDRIYA VIDYALAYA,SILCHAR REGION ::° A

- K‘E&EJZMW%N“Q%H§EFB?f‘ Regiét&ﬂxmo.“;i:ﬁzm_VQ/
NO.KVD /Cont./99-2000/2 95

Date{;_[:Z;éﬁjﬁz -

B T

9&@;&@.@:@.&.;f:q&_x.bz.r@.w.@a

Sir, _
. With reference
pbst.Qf _“f»elc;~;m_¢ for appointment on Contractua
year 1999§2OQO}yqu are ' ‘

"to your applibation dtd*“MﬁJ(C_

o i s,

!for the -
1 Basis for the

invited to appear for'anﬂinterview at;f2422w_mn
_Mgtlmﬁjf%;MM”July'99,at Kendriya Vidyalaya Tinsukia,Hi juguri Railway
Lolony, Tinsukia-786145, t ' '
2. You are required to bring original copies of all relevant
testlmonlals/bertlficates,falllng which you willnot be interviewed,
3. NO TA/DA VIILL BE ADMISSIBLE.
4, Candidates may'have to stay for the nextlday in case the
interview coulg not be completed o s

. Enclosed bfoform@(Biofdata)

-duly filledAmgﬁf'be preéented at
the time'of'interview. ' '

Yours faithfully,

To . | S -
ﬁém.'.-.ﬁl@czzuﬁ/:..&:a,,&féw |

ﬂgmﬁ'.é)....@@gmm‘ o . \3.1:'\“/\,\.‘\5; \JO\/ '

0 o, (V. shukla )
A A SO R ——— . Principal v,
Lo T T KLV.Duliajan

Cluster.Incharge

Meorze - Gy

N
i
i
\ vyt
[
h Tt
e, e T [TV N DALY B
. . PN ity EER - o

BRI TR B B

et frdefee Lt
e
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AGREEMENT #OR ENGAGLING TEACHERDS It 1KaV.8 O CONTEACT

i h.a lxl‘

An agreement made this the Lfenth  day of

égguét 1in the.year‘légq b:tween-wSHrirGQrmit Singh
(th@reaftef‘calledbthe teacher ofvthéAFiRJT PART) ANp}
the Kendriya Vidyalayalﬂanqathan (hér@ig&[ter gcfféred
/ . Lo as " SAHGATHAN") of the OTEH"LR PaART.
Qhereas the SANGArHﬂﬂ'have engaééd thg party:
Cof Lhc 2L PARY ana the party of Lhw,:IP"' P/RT ha#

agreed to serve the 3aaguathan as PRT va the terms anda

1
4

conditions herainafter contalned

2 C>\/ % - <\ \I«$
o : mimmﬁ _ " (é" X (‘I
\ Y mm‘:'m VIDYALA) | | |
Yol Preqyess : ,“( - o
Lalhapoa! A | )}
yagrerse ‘
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. ] . AW
i . .
That ha/shg'will employ himself/hersel{/gﬁficiently and diligent: | 3 e

- stond " terminated as follows :

Page No.(2)

WHERESY it is agreed as follows @~

That the 'Teacﬁer' shall- remain with the SaNGATHAN for a period

commencing. on tne _ ’7,ewl.j)\ ~day of FQDU’LUSL 1997
and ending on /IEL(_'I’;..,UL{v}»)f\ ©day of _[ApwZk 1999 2 O8O

3 , : \ A EAC -
(or 30th jpril _____ _in Summer station Vidyalayas/3ﬁih_luue

Ap-ltensoonstatien—Vidyal—yes/one—day before the"siariﬁoﬁ_/_yay

LDLLI——M«$€$%€DS-&ﬂ—P&ﬂ$LF—Siall;mLJﬁLLﬁaLu¥aS) or the lust
wcrkrng%—ef-—»t,hv academic session 199 71 9 2000 or till

the d.te a reyular teacner joins the designated post eitheg
on<tfansfe: of on appointment whichever is eralier. If is
specifically mentioneg and agreed by both the p$rtieJ that the
contract: of éngagingvof teachers of the FIRST PARTY? shall

ipso~facto stand terminated on as mencioned above and no for..

' notice/dfubr.uy the parfy of the OTHER PaRT éonchingvthe sl

shail be necessary.

That the teacher will submit himself to the orders - { the Suny
and of the officers and esuthorities. under whom he/she may fr
time to- tlmb Du pldcbd by the ounthhan anc will ot ull times
oney thu rules, prescribed and $nall, whenever r;quxr ed .to perio.

such duties as may e assigged to him/her,

. . . - . — )
and to the hest of his/her ability as PRT/FEHARGI—and that he/ 4 U7
will'devote“his/her whole time to the duties of by the Sungathan ‘o N

will not enyage directly or indirectly in any trade/busihess or ffﬁ) \5
'Q} —

occupatlon on hls/ner own account and that hg/she will not (excep
in case of acc1dcnt or sickness cerfied by a Civil § urgeon/
Authorised lhedical Officer) absent himself/ hergelﬁ from thesiid
duties without having first obtoined permission ffom'the Principa
or any other autnorised Officer. The teacher will not be gntith
for salary for the period of absence,

‘Thc‘ teaure of contruct of th» pdrty of the FIRST,F:RT shall

i
3 a..,*:_,agr.!

S

A

i) \ULUHJLLCJllY at the end of the woadeimic session w1Lhout

°r

‘ﬁoLluo'( or 30th April in Susmmer station V dlexyno or

' UUne in’fiorrsoon st.tion' Vidyaleyas or one doy before ti

O

stxrt of the vucstion for winter vocution scnobls) or
date on which g reyul: :r te.cher joins tne d'olgn_,eu Pt
either on transfer or on appointment or the Jote mentiorn

v

in the contract wnichever is earliest.

ii) iBy fhe Sgngathanhwithoui previous notice,if the Sangathar
are satisfied on meldigul evidence before them that the
sarty of the FIRST PART is unfit and is likely for
:considurablc.périod_to'continuu'unflt by're=éon of ili-
hoxlth for thw Jischarye of nis dutins. PROVIDED alwuys

‘1hb chlSlJn of the Janath :n that the uarLy of the Ik,
~Centd... O/Q.

B3N
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P _(:g\-.' No.(3)

PART 1s likely to continue unfit shall be conclusively
pinding on the part of {ne”FIRST PART  and  thereupon his/her'
tenure of the contract shall be terminated,

iii) “By the Sangathan or their of:icelé having prdper avthority
without any pervious notice if the'pafty of the - FINST, RART

is found to be Prime-Facio guilty of any 1nsubord1ndtlon . W
lnL—mo 2T 2NC2,Mor sl tnrp]tune or -other misconduct or of any.’ éE
~C

broacn or non-performance of any of the provision of these

\'~
C\.
{
prvscnts or is otherwise found unsu1t~blp for thg ef£1c1ent ~I- 0N
L
<
—

pbrformdncb of his duties. .- /¥f>

. . . . . . g

iv) By one wonth nutice in writing given at any time duriny I
the tenure wundor this asyreement Hllh“T Dy the party of

the FIRST PART to the Scngathan or by tnb Sangothan or

their authorised officer to tne party of the FINST 2AKT (i:::yg
. A\
witnout eny. cause uassigned. : g

R

=

PROVIDED slw.ys that tne Sangatnan inay pay to the pdrty of by

the lIRST PART  one month's COhSOllddLed salary in liou. of 3? )

such notice,.)nd Lnoruupon thls agreement shall stond termln;t<t g ‘?

forthwith, &‘ﬁ *
%

The Sungathan shall pay the party or the FIRST PART  so lung as” _
he/she shall remains engaged with the Sunggtnan and actually perform
bis/hor- duties monthly consoli(hﬂuuj'salary of la. 44'§OZ)‘J [)/7/ 5 AN e US

only) . The teacher shall not be entitlvd to any furth-r L neflts.

I'm respect -of Jny matter of whlch no prov1s10n hus ween m”do in this
ayreement, any ryl s made tnereunder and any rules nade or ducmed

to be appllpable to the employees of KVS shall apply to the extent

. to which they are relavant to the service hereny provided for  .anu

the docision of the Sungathan as td their applicebility shdil be final.
It is expressly stated and ayreed to by the party of the FIRST .NHT that
any duration of the contract ungar fhis ‘yreement shall in no way to giv
n:m/hur'qn/ right to claim for absorption 1n Teyul.r vaCcnc1bs Lhat

exist Or may arise-in future in the partlculaz Y or Senycthan,

Payiient towards mcdicul/LTC/RcimbUIShment of Tuition Fee/CEi etc. will

‘not be admissible to the te.cher so vngayed on contruct Basis.

NOTWITHSTANDING anything herein before contsined in thisg
egreement, the COISSIONZR,KVS shall be free to muke degarture
from tne terms and conditions of this Agreement in PUBLIC  INTERIST.

XX

Contd....p/4.

™
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month- and year above written.

SIGNED BY . o
- ' i ‘ }\,}Q\(A iz{,a‘c Jo-4-qq TS

" PARTY OF THE FIRST PART

IN  THE

. « -
. ‘ """? .-‘o.:-uu- .

IN WITNESS WHEREOF THE, PARTY OF THE FIRST PART AND. Onf
behalf of the OTHER PART have' hereinto set thelr hands the. ddy, ;

.\"
J { K

'(Signature with Daute)

Addresé

_ AN AN
U HTANT(TIATNWNA
: "kv\\'):\\\r\
PRESENCE. OF _

dlll

-

')F/m% fai/maﬂ\&’lrcdc&'- . 2., J\mnmnfv\ i""'\K\f\O' W\a&

. Name_'of the witness

Slgnature.wlth date

Address p’ é 7—' . " Address _ <A/ L,&k\m_{)a/»\x e

s 4
. v ‘l ,
Signature 'with “date - RPN

}

:l /’?/o(eo/%ﬁ@/fxmo - : ; ot

Vi A
L

. ) . . ‘
SIGNED BY,: - - ' (\ \
PARTY OF *THE SECOND. 2ART / 8’&?

' (Signature with \ﬂ!
ENDRIYA VIDYALAY.

Address
w1
. . Lﬁﬁhﬂﬂﬁﬁl ’
IN THE PRESENCE OF , | P— i
1. M. ‘HH“ZHRM"’ .2, S s Ung "
Name of the w es% Qﬂqﬁ " Name of the witnuss
M- iy <§§§Z¢. Ya BTN (et T 59 _
- Signature date Slgnature- with date. J
N , ; _ + , ? .
rddress UD€, o padress 1< S v K e g pron
)ﬁ.\// L—-c‘- V(J\)ﬂ/{éavuf , Ty ' ,’_ S
‘ ‘ . \¢'4 o ’ . N

1

f\\ N < - .
AW W% (o [ B
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3 KENBRP}(& VEDYALAYA LEKHAPANK

o ofTo @ETITar | P. O. Lekhapani
faegr fang=mtar (191H) %\ \@ ; Dlst Tinsukia (Assam) -

fga - 786180 Pn1 786130
Ref. Mo. F. #FrCL3,KULA2000-01/ Date...30~04 ~2000.-

- To whom it may concern

e R

This 1s to a@ertify that
Shri Gurmeot 5ingh has been mngagcd as PRT
on contract basis W, Eor 10~ 08_99'Lo 30th
April 2000, Apart from hiﬁ'acodémic duties
he has taken keen interest in games and
Sports and Cocohctivities of the vidayalaya

I wish him all the best,

rv/J/

(B.N,Paul)

Principél
% % % kK & T

EAAY
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K NDMYA VKDYALAYA 22
No, /- /c//<1/0/£€0<)_200///1)(;) ,5_ o ,@cx el 5672@@0

....... I Goniandt,. 5l L
f@/ﬂ% At “6/9/’/7 S
/%.ce///ﬂn///% 7’//2/‘750 o

4 3{5//’?/2 o 4 ‘
Sir/Madmn,
In order (o supplemeny the (caching in this Vidyalaya, it has becn decxded lo.utilise your services
for taking a few periods in certain classes: on day to day basis. In case you are willing to offer your
‘ ' scrvices on_the terms and conditions mentioned below ‘you '1rc 1equested to- start
T tcaching. L.70.. wenein.Class (name of the class and subject to be taught) and rcport to the undersigned -

o 724 Zﬁ‘mdate)

Terms & Conditions attacl;ed to the offer

(1) You w1]1 be. Jj)ald @ R/D/fﬂﬁ/piw‘?/ for
teaching... .. & T0 AR classcs, Rs. N ..

. . . . L}
teaclnng_,................“7, ..................... Classes and Rs e ST, ‘ -
‘teaching.....oun.... -Classes on.......

........................

(2)  Apart from teaching, you will also b¢ responsible for home asmgnmenl evaluatlon of answer
scripts and conduct of examination in the said subject as also such other duties as may be.assigned

by lhc Principal. The payment/remuneration indicated above will be mclusxve of all the services
mentioned he1embefore '

(3) pltis abundanlly ‘made ¢jcar that lhc assignment is purcly ofday to day nature and confers no rfght v
of appointment or your placement in th® cadre of tedchiers, Your services will be utilised on the  'To%s
ddy to day basis dcpcndmg upon the need and payment thexcforc will be made accordmgly ' o

4) It is ﬂuthcx abundantly made cle'xr that the offer lmdc in thls letter shall afitomatically come toan

" N . . Yours faithfully,




g 2 sa¥do
o o 8o & 0}0Y

Phone : 88490
- 8STD:03.74 .

- foenma ALY ) - -
" VIDYAL /1

P 0. DINJAN, ARMY (ﬁa
" Via .IPANII‘OLA (Assam)
Pin—786185

B
KENDRIYA

- ez frastm, sntw

(
gk qm‘raht(amn) <
fga-wsg sy .

- ,(?___A:;_'

TO WHOM: IT MAY CONCERN'

This is.to certify that Mr. Gurmit Singh has
worked as PRT on Part Time Contractual basis w.e.f.
07.08.2000 to 05.,05.2001 in this Vidyalaya . He is
very co-~oOperative and industrious. His services are
. to the entire satisfaction of his superiors.

- . I wish him all success in his future life.{

a~mi>rincipa1
. R Vi Dinjan
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| KENDRIYA VIBYACAYA DINJAN {ARMY) ; 786185 (ASSAM) N
Recruitment of teachers:on'parttime basis ‘W‘i:‘

i’i‘“ N 4 dd T Fadi

Apphcauon gwmg fu\l detaﬂs dre invited from the ehghle candldales for fullowmg vacam
pgsts of teachers n K V Dinjan gn parg im basi }z}‘?‘ b mm%mg ety NG
SINo. Post - Subwct . Vacancy . "' Educational Qualifications + . s

1 ““"V’ g o ~,-44.LA..- 'r“'?‘-""h"

E 2\ 5F ¢ Date of interviewlwritten test; 22 June 2001 (10 AM) 51100 ¢

it “PGT“m t*’ {Hindi) ¥ ¥ 01’ }f‘.\‘“i\lle}i kt Sdtond 1asd Mastér ﬁegreain"‘) "‘;

2 iy PGT, X ,«w (Physn:s], N ov subject concerned wuhB €d.

3 1 TGT?EF'! (Enuluh) " 01‘
-+ degrea In submcx conco‘ned with 8. Ed

dn rerYy ,.i(rhmf"* " i LR s 3
16T % e b 01 ] o Bre
'6,:&‘ TGT'\M"WSSt)“Cf"”j A L -
“WPRT S Yot 04’_."}“ ngherSecondaryllmermedmtelplus 15

\.'

- 4 » I &,

8. i zf(:om;xmer lnstmcmrTi ,*f"“ 01 C”ﬁ hDegmelllip!omn tn Compuler . 7 T

cﬁ‘ 4,,,?};;0]11 s ol ﬁn l" &W (sciance (wnhm yt oxponence) > ,uﬁ‘.}‘
,‘fPayment As per- KVS tules 0 v,,, Y’

.giin.- DAY

.3:; n lasl date n! feceipt of apphcauon formz Juna 2001 {4 P.M) ;. g Q,‘ /!?ME

"‘ rmsvnnunn L 20N

“! ’At Ieast'Second Class Backielor's by ""” 3 '.‘“ .

Jx.;'. .!
f ,t}‘*

) -

-

PO BT, ot e A

2, i 200 -‘ XA P 1‘ o9
R x}pmm ‘g T m‘ AU ?p 33? 8Py (GP Chaihany’
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P

i E“ﬁﬁékﬁ%@ﬁf {'GF TEACHERS ON PART,TIME BASIS 1 | |
'Apphcauons am mvucd "from the ehgxble candxdates for the follomng’ ) i

N vacant posts of teachers;ﬂ }'(chdnyandyalaya.'ijan 'Army)bn pm B
Vtimenasisu AEEE SR » bR E B R i B

S/N0; PostifRby Sub_;ecmw Vacam .',.:EducauonalQuahﬁcauon ‘én o

J 18 «PGTMy, x:Hindi & 7+
: )3‘5 rruP‘Z .mw!\,,“y h’a-,. z; t
A4 d)"m‘ﬁ&,‘?* ';-.méréu, ',
-} 275 POT) i r,rPhysncsd,
~-.ﬂ“|.dtut§15i£,l%‘ﬁﬁfi s l

irons .aquj

“4‘3"TGTM ‘#'fa PCMaieisiiOl .
5 PR’[L? L

- alwt wmnmr.‘

6%# Compmcr Computcr ‘o1

\...:u- 1

—

'I‘e.zmcher(}r : Scnence b

hu f&mﬁ : ",;

SR
o

Othcr’l‘erms & Condmons ;
:1.  Payment$ As per KVS rules! |’
! ,2% Dateof Interview,{ 30, 07. 2001
1.3 Timed 1000am 5 ‘3 NSTE!

BIGHTGT Y %0, S5t 42" Ol .y
Bl vubae (leav
) i'ﬁfi..ml.', mgfwrs.,mu»,{km:;vacancy) wuhBEdi srhaii- b

'aﬂ.‘?s,xOZ_ .

W

i ,f;:n (Maths/Sc )hwxthnB Sc 1.
e LL(Comp Sc.)IM S¢. (Maths/Sc }
Ce :piﬁ*&ﬂth PGDCIA/M.S¢ (Maths/|f -}
%{»

‘.

h’ "’At least Second Class | Master'
reein sub)ect concemedm
H x B Ed b qu. b 4! Jlkﬂj l
..anrm i ol v—do—j N enes b l
x‘;*,lﬁ:’)ﬁ“’ dtdl' Jidaty r LY ‘.‘o‘,n

M**AtleastSebondClassBachelor
. Jch'rbb"in subject concemned |

B S

.,,«M i Fltdosl. UL

Hr Seé /Intcrmcdmtch-z Wwith!
ph?ﬁ TJ."S D% pdem. 64 gl kgt

e | |
1M SéI(Compq~Sc )M.S¢

v T e a amime et T

g1y P Y Wit DOEACC ‘A’ Laver il
-ﬁgg:_« mnw, mﬁ WY - oo g R

S “\ f(""‘l{“u

{455 :
‘Aﬁn!&mdwi;‘-f}{gl AN

Last date of receiptof apphcaﬂénf st 2517.20015¢ ‘1’ ~"‘1 1A .!41{051
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,Jv)‘

#“‘{5‘1/ Tty sYamld badid |

it \eagalmgvim;)} ii’q.ﬂwr Mwﬂ'« ) } (;;1 Vit o ;‘. N
s i ‘!Jif,‘.{m,f’ﬁ. alaf i ,‘
AR 4130«;; Ak Y gty dhz, ek 4(G P Chwhm) ! '
(§Y/3480/1 mqlr/a_ )’ i d 9 n 79“34'32’“1 it A B P‘i"c‘p‘“ i A
Ry | : H vi.n bt DIREIL 3 ol
. . ¥

‘

peamregeg g pea b .-ﬂ_u‘s



L

IN TiE CENTR/L ADMINISTRATIVE TRIBUNZL: GIWAHZIL BENGH &
QWHIEIT, ’

in_the matter of -
O. 2. No, 300 0f 200i.

Shri Gamit Sindgh,
-Versis-
Union of Ingia & others.
' eececee Regoncents,
e o
in the mgtter of -
Written Statement on behaif of

/ Resggon cent No, 2 s 3,

Le That opies of the original apiication being

No. 300 of 205 have been served wwn us wherein we have
been arrayec as party Regponcdent Nog, 2 ané 3, The
Regponéent No, 2 has directed me to jook into the cage,
I have gone thmuch the avements and widerstoné the
mhtents therens ma filed this afficavitein-opposition

being acquainted with the facts and circumstonces nf the

cage,

i 2....0.



\"O
- 2‘;, -
20 That save ma exceigt wvhat is specificnily aMmitted
in thig Afficavit-in-oppogition Mc the statemelts
whidh are inconsistent and oatrary t9 remrés sail
be ceemecd. tv have been cenied,
3e Eihat before omntmverting the maf‘e in the or.sg"nm.

sppiication the ceonent raised preiiminary ob;ectmn

regarding the maintainabiiity of the appilontion visna=vis,

2

the reiief sought /Hx en the DHilowing gmunds viz ;

3) That the oommuaication cated |

“(vice Eexure - F at p-ngé 22 wouid swy that in

order to utiiise the service nf the appiict for
toking a few periocds in certain ciasses on ay to
y basas, ofifer -wae'mac’.e subject to the mndéitiens
meﬁt.:.one(” there.m @ after going thmugh the
oonditions mentioned in the offer mmm mace, the
eppLicant Nne nccq;te:’. the ofifer to trke ciasses
from & o V a¢ the remnerntion was fixed at
Rs. 50/- per period s1¢ in the saic offer there was
o specific ciauge that the oifer £ = mace dail
datomaticnlly ame O M ed nfter the pumose is
ndﬁieved anc the purpose dr wiid nffer was made

having ome Al end, the appiiciat canot make

& grievmceooooooo



.

a grievance agninst the gnid offer bemre the Hon'bie
Tribanni ¢ as sac 19 case has been macde owt Or
terference ty this Hon'hie Triluani in the facts mné

circamstences of the cage ;:

421  That the reiief sought Mmr in the mppiicntion is

to aliow | the applicmt th ontinue in service in tems

of appointment Letter cdated 5.8. V0L as owatractani teacher
antil the post is fiiied Wy thmudch the reguliar basgis B’f}[d

. in the ontext the deonent gtates that the offer being
oontractuan ::hd on a fixeld remmerntion of Rs, 50/- -
(Rupees Fifty) per peri®d Wiich cme O an end by efifiug
of time M1 hence he has no right o mntinue in the post,
more sy Wwen the posts have airendy beenr F£iiied up by the
cancéldntes seiected by the céuly omngtituted seliectinn

oomnittee

s S

i5d) 'Ihqt the appiicant Nas sought Aurther reiief

MHr getting agice the gelect iist ancd the appointment of
Regponcdent Nose 7, 8, 9 nacd 10 M o get asice the
acvertisement dantecd 19.7. 00L (¥ice Mnexure - i at page
). Tre oomparstive tabie of the ecicationai Qualification
ni the ée.‘e.ecteﬁ cancidites avrency n,ppo:?..nted and the

maxks obtaktned by thamn in the geiection vis-fa=vis the



X
"
- b -
appiicint wulid sivw that he has findled to mrke out
a case of bindness Mr laterference in the process of
seiection mace out by the ¥ Seiectinn Cormittee, viz ;
Neme o7 the Qaaiificr~ Tenching Percentage of Marks
cncicntes tiohe Ex) eri- btained
elce, Hr,Sec¢/mt, & 2. B E¢,
:;-.mri leit B 2 <III) * 1!.‘ 43.% 39, 3%_ - 40e6%
Singh B E& (ZII), 6 monthe, ~
{ 2ppiicant,
As 20 MrsNidnd B Sc, (IX kD & 55% 58.5/%/ 63438
@/’ Be@rini, B, Ec. (1) 7 month s, : v
3, Mrs, rasta M, 2. (IZI 3Y¥res. 58.7% {45.9%) 55, 2%4,-7\a
\\ /‘ Chouhan, B, 2o (II) ' )’ Mx__g;:::;‘;i{/ '
. B EG (II),
Mrse Te B, s¢, (II) Lyr . 58% 4742% 50.8%
Magiméar., B EC, (II), 2 moaths, ( v
Migs Minati Me 2 (I1T) 3yrs. 47% - 46% 6 2%
Chetiae  B2e 6 months,

A B Ec. (I) .

‘Totai marks obtained

ut of 35
he Sari Gamit sindgh (Apiicint.) 59« ,
2. Mrs. Nachi Bigani, ' 307~ NEd
3, Mrs, zZnita Chounm, 100\ LV
4, Mrs, TMazanéar. 94,
5 Migs M, Chetia. 93.

e Mmarkseeeeee
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he marks obtsined by the candicdates selected

B vig-a-visg the. Ppracant ané the Hon'bie Tribana
ny not interfered with, more o, wher the case
reiates to acdvertisemnent and selection by the
selection mmmittee ~E hence the chige Lg Liabie

o be dismigsed in ilimine,

4. That with regard to the statements macde 3n paragrgns
4,2 of the mpiication, the cgwnert states that the
avemerts mace therein are matters of reord and ‘amy
statements wildh are 1ot bome out ly the remrds shail be

ceemecd t» have been cFdenied.

The cdeponent further states that the offer to utiiice
the service of the applicant wouid sww he hag no rlg;ht
to ontinue after the purwrse wag adiieved mr waidh the
offer was mace, It is not a fact that the Regwadent Mo, 4 has
Lsmaed the appointment Letter on 5.8. V00 as stated bechuse
the Regmndent No, 4 had jolned the gdooi on 5.4, 2005 in

KO V. Dii‘lj a."!.

5. That with regard to the sta-ténaltsmade i paragrsh
4.3 0f tl:ze .-é;»p.?.ic.-;nt the dgwnert sfates that in purssce
nf the advertisement twelty cancicntes as aduitted had

mpenret before the Seiection Board ovnsisting of Chaiman,

a Educationlst and a menber Secretary which hacd been &Ly

N stititetecee o0
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ongtituted Hr the parpose 0% sevection, The
omparative toble as gtated hereinabove WAL S10w

that the spplicent has falied t make out & case MOr

interference in the matter of seiectinn, It is Z ot &

fact thnt the seiectinn was mace on the infiuence of the’
reiations of the candidntes as ailegecd, Lﬁore)ver. the
avemeits macde therein wouid gowk th the Apiicant
has fialled to mske out & cnse of biasness of the
Selectinn Oormittee in the pmcess 07 seiection ag
allegeds e alliegation in re.g_ject of geliection of
Regrondent No, 7.belag th ,&_ﬂ-_f-:;e_o; a Cqptain "vn" the
selection Opmmittee was infiuenced by the Captain is
ba gei ess. 7 the sel. ectz.o'x Committee had acted on the

L ; R S AR L e W

infivence 0% the Captain_ther Mrs, Ranjmn Deb, wife of

Rl |

Lt, Ooi. wonicd have bee) =e,n ecteﬁ by the sel ect.:.on

PR N Y TR e - L - i Y )

Committee and as such tﬂe wilc allegatinidg made therein

-

is abso.‘s.ute y b«eeu.esqc 4N regardé to sei ect-:-on 34
Regponeeflt No., 8 the mmprrative tolhe wouid show that

the aveme:

é‘%g not factuaily orrect, In J:'és;:»ect of

Do 9>ﬁ‘l e
m———

Regponcent NO, 4 had withérawn himseif £mom the Selectinn
WW-
Committee vhen she had appeanred 0 the sei ecta.ofl M s

.Legation in the selectinn of Regwondent

fadl the ailegntiong made therein Bre baseieszs sé
A

afterthought, Simiiariy the Regwindent No, 9 was

Se-.f.ectee;o svosee



N v?®
A

o

seiectecd on her‘own perfmmance in the gehection
vitmut being infiuerced md/or biasness as alieged

It ignot a fact that the Regoncert No, 30 is a wife

of an Air Force Officer., She is wmarried ané dhe was
seiected on her owr merit mMd perMmaice in the gehection,
The Regponcdent Nog., 7, 8, 9 ané 10 Qere selected

acaDring o their owd petfMance s é on merit =né

they have aireacy been sppointed in the gchoni and they
are pex:bﬁni'ng their res_nectiire @ties a1¢ as ch the )
nilegations mace therein are baseiess and iiabie to be

Cisnissed in the facts and circumstaices of the case.

6. That with regaré to the statements madéé in
paragraphs 4.4, of the mpplication the ceponent cigputes
the mrrectness of the same and states that the
aéverf:‘as@eﬂt was issed by the Prindipal -néd not by the
Regondent No, 3 as nileged The advertisemert o
pubiighed woulé reveal that the cancdicates wio had
eariler appiied need nNot be appiied again ma the
appiioent had ZFalled v gpenr 4n the gelection scedied
t be heid on 30.7. 005 and csnnot be ailinwed to make

Ay grievance in the matter of selectinn held on 30.7. 200%.

7.......



7. ﬂhqtl with regarc to the statements macde 3n
PArngrpis 4.5, 446, 447, 4.8. ANA 4,9 of the mpiica-
tion the deponient digputes the omrrectness nf the same
#¢ cenled that the Regpondert Nog, 3 to 6 ane i3 haed
acteg mata fide ana biasness with & Witerinr motive

to deprive the mpplicadt in the seiection., The sppiicant
Nng miserably fazi..‘,-.ed.to quailify himgelf in the geiectinn
though he had nppesred in the seiection heid on 2.6, 2005
anc the cancicates who had failed o quaiify in the
seiection held on .6, 001 had aisn appeared in the
seiectinn heic on 30.7. 005 @@ none has cdebarred the
pliceant o appear in the seiectinn heicd on 30.7. 0L
ancd as A he has falied D mke out 3 chige Dr
interference by thelon'bie Trikansi in the matter
reiates to gelection ma appoirtment sna i‘ie,’;ce the
Mplication is Liakie to be @immissed in iimine. Moreover,
the interview helé on 2'.).6; 200: Aé N.7. 2005 and the
cacidntes W0 have qualified in the seiection have
nirendy been appointed in the vacait posts m@ there Ss

" no vhcmt post in the 51001 MG as mad the apprLicant
w0 hasg fai.iee O quaLLfy himseks cranot be appointed in
the fincts f@ ciromstiices of the case, more s, wien

the appiicntion has not beed macde oaa fice and for the

86.0....0



8. That with regard to the stateneéits macde in
paragraphs 5.1 to 5,5, the c’eg@”lé’lt states that the
Mppiicant has failed to meke out a case for reiief as
prayed for in the case a1d the same is iiabie to be

Glamissels

% CThat with regard.m th-e avements mace in
paragraphs 8,1 to 8.6, M@ 9.3, t0 9.2 0f the app,u.caatmn,
the ﬁ@uﬂeﬁt salmits that ao reiief cm be granted in

the facts @1¢ chircmstmices 0f the case s the

appiication deserves to be digissed in iimine.

ERIFI TION,

4o ShIXi WQ\:@V‘ @O“u‘ Bauri 00 0 £ fak Rownlokghwtt Bawri
a‘geﬂ about5Y years, resicent of Siichar, PeO,.=8iiar,
D hereby soigmiy verify that the statements nacde in
paragraphs i, 2, 6 a1& 7 are tre my kaowiedge, ai’lt’
thoge made in paragrr»gﬁnq 3, 4 anc 5 are tmae to my
inmHmation baged on rewrds me rest are my humkie
salnission s anc I had not sppressed mny materss facts,
I sign this ferificntion on this the 29-TA-ay oz
N D03 at Gawshnti.

%m FPode &fwor

DG;)O“ et,

-~



deponent .
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IV THE CENTRAL ADMINISTRATIVE 1R IBUNAL

GUWAHATI BENCH 3:: GUWAHATI

Q.40 NO. 300 OF 2001

Shri Gurmit Singh

® 6o 09

- VS-.
Union of Imdia & Orze.

S

DIWP V3 asreaa
WAvs code
2S-Q-2001

petibow

Applicant .

Respondents.

C

Comnter affidavit against the written ‘state;-

ment filed by the respondent Nos.

2 and 3.

I, Shri Gur¥mit Singhk, son of late Mahendra Singh,

same are stated in the original application.

aged about 24 years 9 months ebout c/0. Sri S.K-, Pandey, R ~14,

‘Sibsagar, ONGC,' do hereby solemnly affirm and state as follows :

That I am the applicent in the instent original
application No. 300/2601. A é'opy okf the written statemeﬁt
filed by-the Respondent No. 2 and 3 has been served on hrough
my counsel. I have gone through the same and underAstood the
coﬁtents thereof . dave and except what has been specifically
adnitted in this affidavit, alll the averments made in the

written statementg may be taken to have been denied by this

That with regard to the statement made in para Tovd 2

df the wx;itten statenent, the deponent has no cominents as the
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-an
3 That with regard to the statements made in para
3(1J, I beg to state that I worked as PRT wee of. 10.8.99 to
5044.2000. After expiry of that period again I was appointed
vide letter No. F-72/KVI/2000-2C01/567 dated 548.2000, But
surprisingly on 5.5.2001, the respondents had issued a certi-
ficate, wherein it was certified that " Mr. Gurnit Singh has
worked as PRT on part time contractual basis wee of. 7.8.2000
10.5.5.2001 in this Vidyalaya. Hé is very co-operative and
inéustrious- His services are to the entire satisfaction of
his superiors." There is no such order‘of termination of
service of the applicant nor there was any prior notice before
issuing the so-called certificete. In fact the respondent
No.4 aéted malafide in issuing the said certiﬁiéate vwhick is
a termination order im disguise. This is a clear proof of
malafide and hence, the said order (certificate ) can not
operate in law and is liable t0 be Quashed and set aside ang
the respondents are lizble to be directed to pay the applicant

all bis consequential benefit considering him to be in deem

service.

In this connection, I also say that the appoiniment
letter dated 5.8.2000 ( Annexure- F in OA ) is void, illegal and
opposed to public policy. The petitioner being a poor person
and the only earning member of his family and being in search
of a job had no choice or option but to accept whatever he get
t0o earn hisg livelikood for‘servival. The petitioner being in
fhe weaker position and inedual to the respondents/employer.
had no power to bargain. Hence he was compelled to accept
whatever terms and conditions laid down on the appointment

letter dated 5.8.2000 even of those were illegal, void of
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or opposed to public policy. The clause (4) in the mmpix
appointment letter dated 5.8.2000 that * the ofier nade in
this letter shall automatically come to an end after the
purpose for which the present offer is made is. achieved". 7
These conditions are vagu.e‘, uncertain and oppose to public
policy and violative of Article 14, 21, 39(a ) and 41 of the
Constitution of Indis. Hence, the impugned order dated
5.8.2000 ig liable to be set aside and Quoshed. In absence
of any notice, it can not be understood as 0 how and when
the terms of appointment has come %0 an end and how and at -

what point the purpose of offer is achieved.

With regard to the averments made in para 3(ii J,
& 3(iii); I sey that the service contract dated 548.2000
being vague and uﬁcertain, time was not made an essence ang
no time limit was laid down therein. Hence the respondents/
empioyer,can not raise the issue of time now. Moreover, they
~ have not shown as to how and vhen the purpose of appoinﬁ??g

© achieved. hthis connection, I also re-iteriate and re-assert

. the statements made in the Original Application and also say

that the matter relating to appointment Conmittee, Recruitment
and qualifications of teachers etc. are provided in the "Edu-
cation Code For Kendriya Vidyalaya". As provided in the said
Code, the requisite qualifications for PRT has been prescribed
as under

" Primary Teachers

(i)  Higher Secondary with JBT ( 2 years )

or
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Intermediate with JBT (one year ) or plus Two
Examination (Semior School Certificate Examination )

with JBT (one year Je

(ii) Competence to teach both through English and Hindi.

“ Notes In the case of candidates who have passed

Higher Secondary Intermediate/Plus two examination
in First Class and also have first class BachelBor's
Degree, possession of a certificate of teaching is
relaxeble. Such candidates, if selected, will be
placed on trial initially for a period of 2 years
vhich may be extended by one year if the candidate
is not able to acdquire the requisite teaching

certificate,®

The Code also provides that " the members of tkhe
Vidyalaya Appointment Committee including the
Principal will scrupulously observe the healthy
convention of not selecting a son/wife/near relatives
in the same Vidyalaya. Any contravention of this
convention will entail removal from service of the
person soO appoipted, apart from any further action

that may be considered necessary by the Sangathan".

It is also provided in € the éode that " there shall
be a Vidyalays Management Committee and the Vidyalaya
Management Committee shall appoint a Vidyalaya
Appointment Committee. The Vidyalays Appointment

Committee shall congist of the Chairman of the
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Appointment Committee” and two other members of the

v

¥ vigyalaya Mgnaégment Committee elected from

anong st themée£ﬁéé « The Principal shall be ex-
v e
» v

officio/megbéf secretorny of Appointment Oommittee.
TheVidyalaya Appointment Committee may, if it thinks

Aity Co-opt a local subject expert. Three nembers

all form the guorum. The Chairman may nominate
any other members of the Vidyalaya Management Committee
as Chairman of the Appointment Committee at any of its

meeting «"

From the tabular statements given in this para by the
respondents, it is explicit that out of 20 candidates, the
appointment Committee selected as meny as 5 candidates including
this deponent a G also the wife of the Principal-Cum-=Member
Secretary of the Appointment Committee and this deponent was
placed on 5th positions. The total marks for selection is

showm as 150. But it is not explained and shown how such

150 marks are allocated for education, experience gemeral

knowledge etc if any. I, absence of the original records of
assessments, of candidates and allocation pZfizax of mar ks
nothing could be admitted and given in evidence. It is also
not disclosed as to how the allocation marks are made and the
basis thereof. This Hon'ble Tribunal may kindly direct the
respondents to produce all suck relevant records at the time

of hearing of the caseo

I also submit that out of the select list the
respondents/employer appointed 4 candidates including the wife

of the Principal-Cum Member Secretary of the Appointment
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Appointment Committee excluding this deponent; whereas there
were two other vacancies awvailable even after the appointment of
the said four cendidatese The respondents/employer, instead

of appointing this deponent from the select list, had again

issued the advertisement ( as in Annexure=1 in O.A. ) with

their (Particularly the respondent Wo.4 ) ulterior motive to
deprive this deponent of his legitimate claim for apﬁointment
as BRTe This is a clear case of malafide where this Hon'ble
Tribunal would be pleased to set aside and quash the selection
an d appointment of tlie respordent Noe. 7, 8 9 and 10 as void

and vitialed by malafide.

4. That with regard to the statements made in para 4

of the Written Statements, I say that the appointment letter
(service contract) dated 5.8.2000 ig void and vitiated with
malafide and the same is violative of section 23 of the Indian
Contrget Act, 1972. Hence the service of the deponent is liable
to be considered as continueous and this deponent is entitled
to payment of salaries/wages since 5.5.2001 onwards and he

may be allowed to continue as PRY with the respondents/emp loyer

till such time when his services are regularised as per laws

5e That with regard to the statements made in para 5,

of the Written Statements, I say that as admitted by the
ansvering respondents in their written statements, the selection
Committee ( appointment committee ) was constituted with the
Chairmen, an educetionist and the Principal=-Cum-member Secretary .
This is as per requirements of law as for Selection Committee
(appointment Committee ) presence of %(three ) member would

from the quorume. As admitted by the answering respondents, the
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the member -Secretary had withdrawn from the Committee while
hig wife was interviewed by the Committee« In absence of
cogent proof it can not be admitted such statement that the
member Secretary had withdrawn whkile his wife was interviewed
by the Selection Board (appointment Committee ). Therefore,
if the member-Secretary continued in the Board/Committee while
his wife wvas interview and she got selected, then the selection
if self would stand as vitiated with biasness which would amoung
to violation of natural justice. On the other hand, if it is
proved that the member secretary had actually withdrawn from
the Committee while his wife was interviewed, then also such
the entire selection and the select list:){‘iifegal and void due
to lack of quorum ( 3 members from the q;lorum) as required by
lawy. Hence, the Constitution of the Selection (appointment )
Committee and the Selection, thereby is illegal and violative
of principles of natural justice, more particularly, when the
wife of the member -secretery(Principal ) is selected and appoin=

ted depriving this deponent.

6e That with regard to the statements made in para 6
of the written statements, I deny the correctness of the
statements and say that the respondent No.4 (inadvertently
stated as respondent No.3 in the O.A.) knowingly and intentionall;
inserted the conditions (Note ) in the advertisement to prevent,
this deponent from applying to the post of T ( as in Annexure
-T in OL) « Moreover, this advertisement was issued vhile the
gelect list including the name of this deponent persuant to the
advertisenment dated 3+6.2001 was validly in existence (Annexure

-H in OeAe). I also re-assert my submission made in the O.A.

I ¥K



in this regard.

T e That with regard to the statements made in para 7

of the written statements I reiteriate-and re-assert the
foregiong statements made in this affidavit and also the Original
Application-,vmhe anéﬁering respondent s/emplofer has categorically
admitted that they have allowed candidates who also appeared

in the interview held on 20.6.2001 (as per adve?tisement in
Annexure-H) and eould not gualify, to appeér in the interview
held on %0.7.2001 persuant to the advertisenent as in Annexure -1
in O.Ae whéreas the respondent No.4 laid down clause (N¥ote ) that
those'candidateé who had applied earliér need not apply again.
But inspite this condition, I went to appear in the interview
Committee held on 30.7.2001 but I was not allowed to appear in
the interview . Hence, allowing candidates who failed %o

qualify earlier to appear again in the next interview in viola-
tion of the condition of aévertisement ( as in Annexure~I) and
precluding thiécdeponent by not allowing him to appear in the
interview held on 30.7.2001, the respondents/employer and the

Appointment Commitiee and more particularly the respondent No .4

acted malafide and hence the selection of candidates by the

appointment made there of is grossley illegal, arbitrary and

such selection is liable to be set agide and Quashede.

8. That with regard to the statements made in para 8

and 9 of the written statements I re-assert thequfegoing
statements made in this affidavit and also the statements made

in the originalVapplicatian- I also say that in view of’the

facts and circumstances of the case and the provisions of law, thew

so~called termination of service as in the certificate dated
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,‘déted 5¢5¢2001 (Annexure=¢ in O.h.) is illegal and is liable o be

{set aside and quashed and conseéuently I may be treated to be ird service
lwith all consequental benefits. I also respectfully submit that the
|selection and appointment made persuant to the advertisements (as in

Annexure-H & I in O.8.) and the interview held on 20.6.2001 ang 30.7.01

jare vitiated with malaflde, violation of principles of natural Justlce

i
I

1andvother prov1s1ons of law and as such the app01ntMBnt of the respon-
Begt No.7,8,9 and 10 and also the appointment of those two who are -
se%ected and appoint by selection on 30.7.2001 gre ligble to be set
aside and quashed.

9. That I also respectfully submit that I have been deprivedﬂj '
&f?my livelinood by the answering respondents/employer and such actiﬁns

0f jthe respondents cwmsinte to violatioﬁ?;ights under Article 21 of

Constitution of Indiae Hence this is a fit case where this Hon *ble

;{Would be pleased to interfere to allow this deponent to continue in

|

1\00

o% February, 2002 at Guwahati.

éeryice-as PRT and also set aside the selection ang appointment of

Tespondent No. 7,8, 9 and 10 and also those appointed in persuant to the

b

@Fvertlsement and interview held on 30.7.2001 ( as in Annex=I in O.A. )

That the statements made in para 2 9¢h¢w(/o o~ are true
|

tp By knowledge and belief, those made in para |, 3,4,5 6,7 MS’ ~——

|

b=img matters of records are true to my information derived therefrom
and che rest are my humble submission made before this Hon'ble Pribunal

‘have not suppressed any material fadtse.

‘n And I sign this affidavit (rejoinder ) on this 2&th day
|

l
1

|
|
]
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‘e@tlfied by me~ A ponent

I @% . 2 2WO—
iAdv66§§EEEX/\ Solemnly affirmed and signed before me
: by the deponent who is identified by

. ' Sri Dilkcp Barnah- Advocate, on
| B this the th day of February,2002
at Guwahatl.

ﬂQ.RdW;dg

Advocate «

[



